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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI iy —
ORIGINAL APPLICATION NO.-1155/2024 7~

IN THE MATTER OF: i
KAUSHALENDRA KUMAR ....APPLICANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENT(s)

LATEST REPORTON BEHALF OF DISTRICT MAGISTRATE,

GHAZIABAD IN COMPLIANCE TO THE ORDER DATED 20.08.2024

PASSED BY THE HONBLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH. NEW DELHI

I, Ravindra Kumar Mandar aged about 36 years S/o Chandan Lal Meena
presently posted as District Magistrate, Ghaziabad, do hereby solemnly affirm

and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present reply.

NOV 2025
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2. That I state that the contents of the reply have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed thereform.

A. BACKGROUND OF THE MATTER:

3. That, in the present matter,the applicant alleges that there is pollution and
encroachment on the Hasanpur-Lodha Wetland which was Inventorized in
the National Wetland Inventory and Assessment Project (NWIA). That the
NWIA was carried out by Space Applications Centre (SAC) Ahmedabad.
That the applicant has further alleged that the prohibited activities under

Rule 4(1) of the Wetland Rules 2017 are being carried out.

4. That it is most respectfully submitted that this Hon’ble Tribunal vide order
dt. 19.09.2024 constituted a the Joint Committee comprising of :
e Member Secretary, Central Pollution Control Board (CPCB)
e Member Secretary, Uttar Pradesh Pollution Control Board
(UPPCB)
e Regional Office, MoEF&CC, Lucknow
e Member Secretary, Uttar Pradesh State Wetland Authority
e Member Secretary, National Wetland Authority

¢ District Magistrate, Ghaziabad (Nodal Agency)
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That the Joint Committee visited the site in question on 19.12.2024 and
status report was filed by District Magistrate, Ghaziabad on 09.01.2025
(Refer @Pg No. 381 of the Judicial Record). That further in compliance
of the order dt. 10.01.2025, the Joint Committee submitted a further report

dt. 24.02.2025 (Refer @ Pg No. 665 of the Judicial Record).

. That the above captioned matter was last listed for hearing on 20.08.2025,
wherein the Hon’ble Tribunal directed as under:

“iiveevenwee 1. Learned Counsel for the applicant submits that objections to
the further report of the Joint Committee dated 24.02.2025 has been filed
yesterday. The office is directed to place it on record.

3. It will be open to all the other respondents to file their reply within two
weeks, rejoinder, if any, can be filed within three weeks

theredfter ... ...........

. That the applicant has filed the rejoinder dt.19.08.2025 in the present
matter. That the following objections were raised by the Applicant to the
Joint Committee Report in the aforesaid rejoinder:-
I.  Demarcation of Hasanpur - Lodha wetland
II. Illegal abstraction of ground water
[II. Failure of joint committee to address illegal industrial activities,
unlawful land use, and pollution affecting the Hasanpur - Lodha

wetland.


Free Hand

FreeText
19.08.2025
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IV. Open drains.

V. Unauthorized construction and dumping of Construction waste.

7. That the latest inspection of the said site was conducted by the Joint
Committee on 01.11.2025.
A Copy of the report dt. 01.11.2025 has been annexed herewith as

ANNEXURE R-1.

B. POINT-WISE RESPONSE TO OBJECTIONS RAISED BY THE

APPLICANT

I. Demarcation of Hasanpur - Lodhawetland:-

Applicant’s Objection:

That the Joint Committee considered only 52.331 hectares, whereas the NWIA
(2017-18) indicates a water spread area of approximately 115 hectares; hence,

the report is incomplete.

Response:

o The Hasanpur—Lodha Wetland spans across two districts: Hapurand
GautamBuddh Nagar.
o Measurement and demarcation were carried out by the Revenue

Departments of Hapur and GautamBuddh Nagar.

15 NOV 203
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» As per authenticated revenue records, the wetland area falling in Hapur
and GautamBuddh Nagar is 52.331 hectares.

« The area is found encroachment-free, except 0.3932 hectares (Khasra
No. 194) on which a school building exists in District GautamBuddh
Nagar.

o Thus, the findings of the Joint Committee are based on actual ground

demarcation rather than indicative satellite inventory values.

I1. Illegal abstraction of ground water:-

Applicant’s Objections:

That Respondent Industrial Units (R-17 to R-38) are illegally abstracting
groundwater for commercial purposes and the Joint Committee failed to address

this issue.

Response:

o The Joint Committee visited all industrial units (R-17 to R-38) and
recorded details of:industrial processes, fresh water consumption,
effluent generation, ETP functioning, discharge practices, and waste

disposal.
o It was found that from among the units, only R-17, R-18, R-22, R-26,

R-34, R-37, and R-38 consume fresh water for industrial purposes; the
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remaining units neither consume fresh water nor generate industrial

effluent.
« UP Ground Water Department (UPGWD), Hapur, vide letter dated

10.11.2025 (Annexure-II of Annexure R-1), provided updated status:

10 units have valid NOC/Registration for groundwater abstraction

« 04 applications are under process
e 01 unit is closed
o 01 unit is operational under a different name

« 05 units have been issued notices for sealing of borewells

Thus, the allegation of unaddressed illegal abstraction is incorrect.

III. Failure of joint committee to address illegal industrial activities,

unlawful land use, and pollution affecting the Hasanpur —

Lodhawetland.

Applicant’s Objection:

That units (R-27, 30, 31, 32, 34) are operating illegally on converted
agricultural land and are causing pollution, including dumping untreated

effluent into open land, Hasanpur Lake, and Upper Ganga Canal.

Response:
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o All units have obtained valid land-use conversion approvals from
competent authorities (Annexure-I1I of Annexure R-1).

o The Joint Committee report dated 24.02.2025 already provides detailed
status of each industrial unit.

o During the inspection conducted on 01.11.2025, no evidence of
discharge/dumping of industrial effluent, hazardous waste or solid waste
into open land, Hasanpur Lake, or Upper Ganga Canal was found.

« Photographs relied upon by the Applicant (Annexure A-6, A-7, A-8) do
not correspond with any ground findings.

o A drain near Village ShekhpurKichra, which ultimately meets Hasanpur
Lake, was inspected. There is mo possibility of industrial efﬂuent
reaching the lake through this drain.

o Water samples from the drain were collected and analyzed. Results

confirm absence of industrial contamination.

The parameters of sample is tabulated below:-

| Sl Sampling pH Colour | Odour | D.O | B.O.D. | C.OD. | TS.S. |
No | Location _ Mg/l Mg/l Mg/l
1. | Hasanpur

Drain, 7.96 Light Odorless | 4.80 15.0 48.0 64.0

(concealed Yellowish

pipe)

e Regarding requirement of installing display board it is submitted that out
of 21 industrial units, 03 unit namely (i) M/s Al-Naved Exports Pvt Ltd,

C-5, UPSIDC, M.G. Road Industrial area, Hapur (ii) M/s Moon Beverage
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Pvt Ltd, 5* Km milestone M.G. Road, Hapur and (iii) M/s VDH
ChemtechPvtltd, H-127-144, M.G. Road Industrial area, Hapur are
generating Hazardous waste. Theses unit are having Hazardous waste
authorization under Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 an also installed display board.

Photograph of display board are attached within Annexure R-1 .

(IV) Open Drains InMussorie—Gulawathi Industrial Area

Applicant’s Objection:

That the industrial area has an inadequate and open drainage system leading to

overflow and environmental degradation.

Response:

The Joint Committee report dated 24.02.2025 already documents the
condition of the drainage system.

The existing stormwater drains are inadequate, leading to overflow onto
vacant plots and green belts.

UP State Industrial Development Authority (UPSIDA), vide letter dated
17.02.2025, has submitted a  detailed proposal titled:

“Construction of External & Internal RCC Drain and Box Culvert at
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I.A. Masuri—-Gulawathi Road (Phase-I, I & III), District Hapur”,

prepared by IIT Kanpur, which will resolve the issue.

(V)Unauthorized construction and dumping of Construction waste.

Applicant’s Objection:

That unauthorised construction and dumping of construction and demolition

waste is being carried out into the wetland.

Response:

« During inspection, boundary walls constructed by private developers
were found; however, no construction activity was underway.

« No construction and demolition waste or solid waste was found
dumped into Hasanpur Lake.

« Some C&D material was observed within the private boundary wall but

not inside the lake area.

(Photograph of site is attached within the inspection report)

« During the visit collected the water samples from the Hasanpur-
Lake were collected and deposited to the Regional Laboratory of
UPPCB, Ghaziabad for analysis. The parameters of sample is

tabulated below:-
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Hasanpur

S. Sampling pH | Colour Odour | D.O [ B.O. [ COD| TSS | Total Fecal
No Point mg/l D mg/1 mg/l Colifor Colifor
. mg/l m m
MPN/1 MPN/1
ooml | 00ml
Hasanpur Lake-1, .
1. | Village 7.80 Light Odorless | 7.60 | 2.8 | 10.0 50.0 2800 790
: Yellowish
Hasanpur N o
2. | Hasanpur Lake-2, :
Village 7.92 Yelﬁ‘ff:fish Odorless | 7.72 | 3.0 12.0 44.0 2200 450

Therefore, as per primary water quality criteria [GSR 742 (E), dt. 25.09.2000,

the pH 1s within the limits i.e. 7.43-7.58 against prescribed limit of 6.5-8.5; B.O.D.

being 3.5 — 3.7 mg/l of Hasanpur Lake marginally exceeds the prescribed limit of

3.0 mg/l., D.O. at both the locations are as per standards.Further, fecal coliform of

Hasanpur Lake within the permissible limit 1.e. 2500 MPN/100 ml.

4. During the visit it was observed that there are local Villages namely Hasanpur-

Lodha and ShadipurChhidoli along with boundary of the lake and domestic

waste water coming from house hold is being poured in the lake through drains.

Photographs of the same is have been annexed with the inspection report i.e.

Annexure R-1.

The joint committee collected the sample of drains being meeting in Hasanpur

Lake and deposited to the Regional Laboratory of UPPCB, Ghaziabad for

analysis. The parameters of sample is tabulated below:-
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S.N

Sampling
Point

| pH

Colour

Odour

D.O
mg/l

B.OD
mg/1

' C.0.D
mg/1

Drain near the Lake,
Village-Hasanpur
(D1) Lodha,Hapur

Turbid

Faint

NIL

68.0

230.0

T.S.S
mg/1

112.0

Drain near the Lake,
Village-
ShadipurChhidoli
(D2), Gautam
| Buddha, Gr. Noida
Drain near the Lake,
Village-
ShadipurChhidoli
(D3),
GautamBudha,
Greater Noida

Turbid

Turbid

Faint

NIL

Faint

NIL

74.0

90.0

250.0

138.0

274.0

150.0

Drain shown at serial number 01 carries domestic waste water coming

from Village HasanpurLodha, Hapur and meeting in Hasanpur Lake.

Drains shown at serial number 02 & 03 carries domestic waste water

coming from Village ShadipurChhidoli, GautamBudh Nagar and meeting

in Hasanpur Lake.

6. During the visit detailed survey of the area was conducted and no industrial

waste water was found being discharged into Hasanpur Lake further during the

survey no solid waste, C&D at waste etc. was found being disposed of in

Hasanpur Lake.

7. Therefore, it is submitted as under:

e The HasanpurLodha Lake is surrounded by District Ghaziabad, Hapur

and Gautambuddh Nagar.
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e The measurement and demarcation of the Hasanpur Lake falling area in
District Ghaziabad, Hapur, and Gautambuddh Nagar werecarried out by
revenue department and reports in this regard also have been received.
However total area of Hasanpur Lake falling in District Hapur and
Gautambuddh Nagar, is about 52.331hectares, and excluding area 0.3932
hectares, bearing Khasra no 194, (on which the school is built), the area
of Lake is complete and encroachment free.

e The joint team observed that no industrial waste water, C&D waste, solid
waste etc. were found being disposed of in HasanpurLake.

e Joint committee also observed that in prothximity to the Hasanpur Lake
the developers/builders has constructed the boundary wall. However, no

construction activities were found being carried out.

8. Hence, the presentreplyis being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

DiEPONENT

VERIFICATION
Verified at (7hazigh qd _ onthis /g7 day of November, 2025, that the

contents of the above affidavit from paragraphs 1 to 8 are believed to be
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true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

¥y

DEPONENT

13 NOV 207



frmexose R-1

Response in compliance to the H'}I@@@ional Green Tribunal New Delhi
order Dated 20.08.2025 in the matter of OA No 1155/2024 (IA No 445/2024)
Kaushalendra Kumar Versus Union of India &Ors.

1- Back Ground :-

Original application has been filed by the applicant being aggrieved by the
pollution and encroachment on the Hasanpur Lodha Wetland, which according
to the inventoried in the National Wetland Inventory and Assessment Project
(NWIA) was carried out by Space Applications Centre (SAC), Ahmedabad. The
applicant has further alleged that the prohibited activities under Rule 4(1) of the
Wetland Rules, 2017 are being carried out.

Order of Hon’ble National Green Tribunal, New Delhi passed on
19.09.2024.
The above referred matter was taken on 19.09.2024 for hearing and

Hon’ble Tribunal was pleased to passed the following directions:-

IUPTRNFISN 6. Having regard to the seriousness of the allegation, we also
constitute a Joint Committee comprising of the representative of the Member
Secretary, Central Pollution Control Board (CPCB), Member Secretary, Uttar
Pradesh Pollution Control Board (UPPCB), Regional Office, MoEF& CC,
Lucknow, Member Secretary, Uttar Pradesh State Wetland Authority, Member
Secretary, National Wetland Authority and District Magistrate, Ghaziabad.
District Magistrate, Ghaziabad will act as a nodal agency in the joint

committee.

7. Joint Committee will visit the site, and ascertain the truthfulness of the

allegations, the sources of pollution in the wetland in question and the extent of



industrial effluent ﬂowing/discha;q'e4iﬂ1 t@ wetland. Joint Committee will get
the water sample analysis of the wetland in question done, will obtain the
original record indicating the area of the wetland reflected in the record and
will also ascertain the existing area of the wetland to find out the extent of
encroachment which has been done thereupon. The Joint Committee will
complete this exercise within a period of two months and will submit the report

immediately thereafter. ......................

In compliance of above order of Hon’ble Tribunal joint committee visited
the site in question on 19.12.2024 and status report was filed by District
Magistrate, Ghaziabad on 09.01.2025. Copy of the same is attached herewith as
Annexure-I.

Order of Hon’ble National Green Tribunal, New Delhi passed on
10.01.2025.

Thereafter the above referred matter was taken on 10.01.2025 and
Hon’ble Tribunal was pleased to passed the following directions:-

TP 4. The said Committee shall submit a further/fresh report
covering all the aspects as also the observations made hereinabove within one
month. Committee shall also examine water quality of effluent being discharged
by industries as also of the lake in respect of all relevant aspects which
includes, domestic sewage as well as industrial effluent, like presence of faecal
coliform and chemicals, etc.

7. Liston 25.02.2025... .......... 7
Order of Hon’ble National Green Tribunal, New Delhi passed on

20.08.2025.



The applicant has submitted]cﬂ_eqiqls to the further report of the Joint
Committee dated 24.02.2025. After course of hearing, the Hon’ble National
Green Tribunal was pleased to pass certain directions in the present matter, the
relevant para of the said order is reproduced here under-

“vvevvneend. Learned Counmsel for the applicant submits that
objections to the further report of the Joint Committee dated 24.02.2025 has
been filed yesterday. The office is directed to place it on record.

3. It will be open to all the other respondents to file their reply within two
weeks, rejoinder, if any, can be filed within three weeks thereafter...... ... .....
2- Objections/submissions of the applicant raised to joint committee report
dated 24.02.2025 filed by District Magistrate Ghaziabad.
The certain objections were raised to joint committee report by the applicant
on following issues:-
I. Demarcation of Hasanpur - Lodha wetland
II.  Illegal abstraction of ground water
[I. Failure of joint committee to address illegal industrial activities,
unlawful land use, and pollution affecting the Hasanpur - Lodha wetland.
IV. Open drains.
V. Unauthorized construction.and dumping of Construction waste.
3- Response of Joint Committee:-
At the outset it is submitted that identical grievances has been raised in an
earlier original applications bearing OA No 1155/2024 titled as Kaushlendra
Kumar VS Union of India &ors filed before Hon’ble National Green Tribunal.

Further in the reference to the order dated 20.08.2025 inspection of site in



question was carried out on dated1)]4112@5. The following is the response of
Joint Committee to the objections raised by the applicant:-

I. Demarcation of Hasanpur - Lodha wetland:-

Objection:- It was alleged that the joint committee report pertains only to an
area Hasanpur - Lodha wetland. Of 52.331 Hectares while as recorded in the
National Wetland Inventory and Assessment (NWIA) for updated in year 2017-
18 the Hasanpur - Lodha wetland encompasses a water spread area of
approximately 115 Hectares and the report remains in complete with respect to
assessment of total area of wetland

Response:-

e [t is submitted that the Hasanpur - Lodha wetland is surrounded by falling
area in District Ghaziabad, Hapur and Gautambuddh Nagar. So far as the
matter of original record indicating the area of wetland reflected is
concerned, the measurement and demarcation work were carried out by
revenue officials of district Hapur and Gautambuddha Nagar and report
have been received. Further from the said reports it reveals that the total
area of Hasanpur lake falling in district Hapur and Gautambuddha Nagar
1s about 52.331 Hectares. Further it is also stated that the area of lake is
complete and encroachment free excluding area 0.3932 Hectares. Bearing
Kh No. 194 on which the school is built.

(IT) Illegal abstraction of ground water:-

Objection:- It was alleged that illegal extraction of ground water for
commercial purposes is being carried out by the respondent industrial units
(Respondent No 17 to 38) and Joint committee does not make any reference to

the illegal extraction of groundwater by afore said respondents



Response:- 1 41 3

e It is submitted that the joint committee had visited the industrial units
(Respondent No 17 to 38) and their detailed status report w.r.t various
aspects including the industrial processes, fresh, water consumption,
effluent generation, collection of sample from Effluent Treatment Plant
(ETP), discharge, waste disposal etc. had been annexed. It was also
mentioned in the report that excluding respondents units (17, 18, 22, 26,
34, 37, 38) remaining units neither consuming the fresh water
consumption for industrial purposes nor generating any type of industrial
effluent.

e ]t is submitted that a letter dated 10.11.2025 was received from UPGWD,
Hapur which is annexed as Annexure-II. According to said letter out of
21 industrial units, 10 units have obtained NOC/Registration for
abstraction of ground water, 04 application are under process, 01 unit is
closed and 01 unit operational an other name. Further notice were issued
against 05 units for sealing of their bore wells.

(IIT) Failure of joint committee to address illegal industrial activities,
unlawful land use, and pollution affecting the Hasanpur - Lodha wetland.
Objection:- The applicant has alleged on the issue of illegal industrial
operations by respondent units no 27, 30, 31, 32, 34, being carried out outside
the Mussorie - Gulawathi Industrial area wherein agricultural lands have been
converted to industrial use without obtaining permission from the competent
authorities and affecting the Hasanpur - Lodha wetland. Further allegation is on
discharge and dumping of untreated effluent, industrial waste, hazardous waste

into open area including hasanpur lake and uppar Ganga Canal.
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e It is submitted that the respondent units have been setup after land use
conversion from competent authority and copies of same are annexed as
Annexure-IT1

e The Joint committee in its report dated 24.02.2025 detailed report of
respondent units (Respondent No 17 to 38) w.r.t various aspects including
the industrial processes, fresh, water consumption, effluent generation,
collection of sample from Effluent Treatment Plant (ETP), discharge,
waste disposal etc already had been given.

e During the visit reference of photographic evidence annexed by applicant
(Annexure A-6, A-7 and A-8) were taken and discharge/dumping of
industrial waste, Hazardous waste, industrial effluent were not found
observed.

e During the visit It was also observed that a drain passes through village
shekhpur Kichra meets in Hasanpur Lake which is called concealed pipe
by the applicant. During the visit no possibility of meeting the industrial

effluent in the lake was observed. During the visit photograph of site

taken is given below:-




e During the visit stagnant water was observed. Water sample of drain was

collected and deposited to Regional Laboratory of UPPCB, Ghaziabad for

analysis. The parameters of sample is tabulated below:-

SIL. Sampling pH Colour | Odour | D.O | B.O.D. | C.O.D. | T.S.S.
No | Location Mg/l Mg/ Mg/l
1. | Hasanpur

Drain, 7.96 Light Odorless | 4.80 15.0 48.0 64.0

(concealed Yellowish

pipe)

Submission of the applicant is on non compliance of respondent industrial
units (17 to 38) with the mandatory requirement of installing display
board, it is submitted that out of 21 industrial units, 03 unit namely (i)
M/s Al-Naved Exports Pvt Ltd, C-5, UPSIDC, M.G. Road Industrial area,
Hapur (ii) M/s Moon Beverage Pvt Ltd, 5" Km milestone M.G. Road,
Hapur and (iii)) M/s VDH Chemtech Pvt Ltd, H-127-144, M.G. Road
Industrial area, Hapur are generating Hazardous waste. Theses unit are
having Hazardous waste authorization under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 an
also have installed display board. Photograph of display board are given

below:-
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(IV) Open drains

Objection:- The submission of the applicant is about an open and inadequate
industrial net work in Mussorie - Gulawathi Industrial area.

Response:-

e It is submitted that the joint committee in its report dated 24.02.2025
already has given about network of open drain in Mussorie - Gulawathi
Industrial area. Further it is also stated that over all the existing storm
water drain network is inadequate due to which the over flow of the
industrial drains gets accumulated on vacant industrial land, green belt/
parks etc. Therefore a complete replacement of the existing drains with a
new storm water drainage network is required. However U.P. State
Industrial Development Authority (UPSIDA) vide letter dated 17.02.2025

has submitted a plan reg.“Construction of External & Internal RCC Drain



and Box Culvert at L. A. Ma§|11431|1217ati Road (Phase-1, IT & III) District
Hapur” prepared by 11T, Kanpur.
(V)Unauthorized construction and dumping of Construction waste.
Objection:-Grievance of the applicant is on unauthorized and illegal
construction activities being carried out the Hasanpur - Lodha Wetland and
dumping of construction and demolition waste directly in to the Hasanpur Lake

Response:-

e It is submitted that in proximity to the Hasanpur Lake the
developers/builders has constructed the boundary wall. However, no
construction activities were found being carried out. During the visit no C
& D waste, solid waste etc. were found being disposed of in Hasanpur
Lake. While some quantity of construction and demolition waste was
found dumped in site the constructed boundary wall near the hasanpur

lake. Photograph of site is given below:-

Aeturacy. 1229 m
Time:1111:2025 1656
Hote: near hasanpur lgke

4. During the visit water samples from the Hasanpur-Lake were collected and
deposited to the Regional Laboratory of UPPCB, Ghaziabad for analysis.

The parameters of sample is tabulated below:-



S. | Sampling pH | Colour W O | BO. | COD| TSS | Total | Fecal
No Point Qg1 | D | mg1 | mgn | colifor | Ccolifor
. mg/l m m
MPN/1 | MPN/1
00 ml 00 ml
Hasanpur Lake-1, Licht _ R
1. | Village 7.80 gt Odorless | 7.60 2.8 10.0 50.0 2800 790
Yellowish
| Hasanpur
2. | Hasanpur Lake-2, ;
Village 7.92 Ye%ffgfish Odorless | 7.72 | 3.0 | 120 | 440 | 2200 | 450
Hasanpur

Therefore, as per primary water quality criteria [GSR 742 (E), dt. 25.09.2000, |

the pH is within the limits i.e. 7.80-7.92 against prescribed limit of 6.5-8.5; B.O.D.

being 2.8 — 3.0 mg/1 of Hasanpur Lake within the prescribed limit of 3.0 mg/l., D.O.

at both the locations are as per standards. Further, fecal coliform of Hasanpur Lake

within the permissible limit i.e. 2500 MPN/100 ml.

5. During the visit it was observed that there are local Villages namely Hasanpur-

Lodha and Shadipur Chhidoli along with boundary of the lake and domestic

waste water coming from house hold is being poured in the lake through drains.

Photographs of the same is given below:-

6. The joint committee collected the sample of drains being meeting in Hasanpur

Lake and deposited to the Regional Laboratory of UPPCB, Ghaziabad for

analysis. The parameters of sample is tabulated below:-

S.N Sampling pH Colour | Odour | D.O | B.O.D | C.O.D | T.S.S
o. Point mg/l | mg/l mg/1 mg/1
1. | Drain near the Lake,
| Village-Hasanpur 7.00 | Turbid | Faint | NIL | 68.0 230.0 | 112.0




(D1) Lodha,Hapur | 14 1 91

e Drain shown at serial number 01 carries domestic waste water coming

2. | Drain near the Lake,

Village-Shadipur 6.88 Turbid | Faint | NIL | 74.0 250.0 | 138.0 |

Chhidoli (D2),
Gautam  Buddha,
| Gr. Noida

Drain near the Lake,

Sadl

Chhidoli (D3),
Gautam Budha,
| Greater Noida |

Village- Shadipur | 6.40 | Turbid | Faint | NIL | 90.0 274.0 | 150.0

from Village Hasanpur Lodha, Hapur and meeting in Hasanpur Lake.

e Drains shown at serial number 02 & 03 carries domestic waste water

coming from Village Shadipur Chhidoli, Gautam Budh Nagar and meeting

in Hasanpur Lake.

7. Conclusions:-

e The Hasanpur Lodha Lake is surrounded by District Ghaziabad, Hapur

and Gautambuddh Nagar.

The measurement and demarcation of the Hasanpur Lake falling area in
District Ghaziabad, Hapur, and Gautambuddh Nagar were carried out by
revenue department and reports in this regard also have been received.
However total area of Hasanpur Lake falling in District Hapur and
Gautambuddha Nagar, is about 52.331hectares, and excluding area
0.3932 hectares, bearing Khasra no 194, (on which the school is built),
the area of Lake is complete and encroachment free.

The joint team observed that no industrial waste water, C&D waste, solid
waste etc. were found being disposed of in Hasanpur Lake.

Joint committee also observed that in proximity to the Hasanpur Lake the
developers/builders have constructed the boundary wall. However, no

construction activities were found being carried out.



The above inspection reporl']s¢@@1bmitted for kind consideration and

necessary action please.

Sr. Name & Designati;)n_ of officials Signature
No.
1. | Ms Arshi Malik, Divisional Forest Officer, :
Hapur

2. | Shri Manoj Kumar, Sub Divisional

Magistrate Dhaulana, Hapur ﬂ
i \

3. | Shri Ankur Tiwary, Scientist-E, Project
office, CPCB, Agra. '

4. | Dr. AK. Gupta, scientist-E, MOEF & CC, /
Lucknow / Ol
5. | Shri Vipul Kumar, A.E.E. U.P. Pollution \ﬁ%

Control Board, Ghaziabad
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Prmexusze — I

BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.-1155/2024
(I.A. No. 443/2024)

IN THE MATTER OF:

KAUSHALENDRA KUMAR ....APPLICANT
VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(s)
INDEX

[ S.No. | ~ PARTICULARS ) | PAGE NO.‘

1. |REPLY ON BEHALF OF DISTRICT | ‘

MAGISTRATE, GHAZIABAD IN |

‘COMPLIANCE TO THE ORDER DATED
19.09.2024 PASSED BY THE HON’BLE
NATIONAL = GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ANNEXURES

ATTACHED AS ANNEXURE A/1

'COPY OF ORDER DT. 19.09.2024

ATTACHED AS ANNEXURE A/2

4.

5.

‘COPY OF THE LETTER DT. 08.01.2025

'COPY OF THE LETTER DT. 08.01.2025
 ATTACHED AS ANNEXURE A/3

"6615{( OF THE LETTER DT. 08.01.2025
| ATTACHED AS ANNEXURE A/4
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BHANWAR PAY SINGH JADON
SATNDING COUNSEL FOR THE STATE OF U.P. (NGT)
EMAIL- bhanwar0Q9iadonf@email.com

DATE: 09.01.2025
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.-1155/2024
(L.A. No. 443/2024)

IN THE MATTER OF:

KAUSHALENDRA KUMAR ....APPLICANT
VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(s)

REPLY ON BEHALF OF DISTRICT MAGISTRATE. GHAZIABAD IN
COMPLIANCE TO THE ORDER DATED 19.09.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH. NEW

I, Indra Vikram Singh, aged about 55 years, s/o Late Sunder Singh R/0 H.No. -
01, Civil Line, P.S. Sadar Bazaar, Tehsil, Shahjhanpur, District- Shahjahanpur
posted as District Magistrate, Ghaziabad, U.P. do hereby solemnly affirm and

stdte as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and am competent and authorized to swear the

present Reply.

2. That I state that the contents of the Reply has been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been conggaled therefrom.

e e [T
# LI Y iR
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3. That in the present matter, the applicant alleges that there is pollution and
encroachment on the Hasanpur-Lodha Wetland which was Inventorized in
the National Wetland Inventory and Assessment Project (NWIA). That the
NWIA was carried out by Space Applications Centre (SAC) Ahmedabad.
That the applicant has further alleged that the prohibited activities under
Rule 4(1) of the Wetland Rules 2017 are being carried out.

4. That the captioned matter was last listed for hearing on 19.09.2024. That
in the said order the Hon’ble Tribunal directed the Respondents to submit
their replies. Hence, the present reply on behalf of District Magistrate,
Ghaziabad is being filed.

5. That it is to be submitted that the Hon’ble Tribunal vide order dt.
19.09.2024 constituted a Joint Committee comprising of the representative
of the Member Secretary, Central Pollution Control Board (CPCB),
Member Secretary, Uttar Pradesh Pollution Control Board (UPPCB),
Regional Office, MoEF & CC, Lucknow, Member Secretary, Uttar
Pradesh State Wetland Authority, Member Secretary, National Wetland
Authority and District Magistrateé, Ghaziabad acting as a nodal authority
agency. Further, it was directed to the Joint Committee to visit and inspect
the site in question.

The relevant portion of the order dt. 19.09.2024 has been reproduced herein
as follows:

“7. Joint Committee will visit the site, and ascertain the truthfulness of the
allegations, the sources of pollution in the wetland in question and the
extent of industrial effluent flowing/discharged in the wetland. Joint
Committee will get the water Samglg»-analmzs of the wetland in question

done, will obtain the original r’ec@rﬁ' 7 "cx:m“r@g the area of the wetland
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reflecied in the record and will. also ascertain the existing area of the
wetland to find out the extent of encroachment which has been done
thereupon. The Joint Committee will complete this exercise within a period

of two months and will submit the report immediately thereafter.

8. List on 10.01.2025”

A Copy of Order dt. 19.09.2024 has been attached herein as Annexure
A/L

. That the Joint Committee inspected the site in question on 19.12.2024. That

following recommendations were given by the Joint Committee in their
report dt. 19.12.2024:

“I. The concerned authority, District Administration, Gautam Budh Nagar
may be directed to complete the measurement and demarcation of the
Hasanpur Lake so that original record indicating the area of wetland and
existing area to the extent to the encroachment could be ascertained.

2. UPSIDA may be directed to ensure the complete replacement of existing
drains network with a new storm water drainage network show that no
water logging takes place in the said area and drainage can flow normally.
3. Ministry of Environment, Forest and Climate Change (Wetland
division), New Delhi has issued office memorandum dated 08.03.2022 for
the protection of wetlands as per rule 4 of the wetlands (Conservation and
Management) Rules, 2017. In view of above the said area of Hasanpur
Lake should be notified by the state authorities.

4. Untreated domestic waste watér coming from nearby villages should be
diverted.”

That it is to be noted that the Joini Q@?ﬁﬁ"”“ Report dt. 19.12.2024 has

: o ) e T ey
already been submitted before the H-ﬁnf le-Tribunal.
ra K ,.I Y ‘{4\,
i A\ :
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7. That in compliance of the First and Fourth Recommendation as mentioned
in the Joint Committee Report i.e.
“l. The concerned authority, District Administration, Gautam Budh Nagar
may be directed to complete the measurement and demarcation of the
Hasanpur Lake 5o that original record indicating the area of wetland and
existing area to the extent to the encroachment could be ascertained.......
4) Untreated domestic waste water coming from nearby villages should be
diverted.”
That District Magistrate, Ghaziabad issued a letter dt. 08.01.2025 to the
District Magistrate, Gautam Budhha Nagar and District Magistrate Hapur
to take actions to divert the domestic waste water coming from neatrby
villages. That in the same letter it was directed to District Magistrate,
Gautam Buddha Nagar to complete the measurement of the said lake and
to provide with the demarcation report of the said area so that the original
record indicating the area of the wetland and the report with respect to the
extent of encroachment.in the site in question could be further submitted
to the Hon’ble Tribunal.
A Copy of the letter dt. 08.01.2025 has been attached herein as Annexure
A/2.

8. That in compliance of the Second Recommendation as mentioned in the
Joint Committee Report i.e.
“2. UPSIDA 'may be directed to ensure the complete replacement of
existing drains network with a new storm water drainage network show
that no water logging takes place in the said area and drainage can flow
normally. ...................”

A letter dt. 08.01.2025 was issued by District Magistrate, Ghaziabad to

i “f
£
L4 S-S
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complete replacement of existing drains network with a new storm water
drainage network of the Joint Committee.

A Copy of letter dt. 08.01.2025 has been attached herein as Annexure
A/3.

9. That in compliance of the Third Recommendation as mentioned in the Joint
Committee Report i.e.
“3. Mim'sﬂy. of Environment, Forest and Climate Change (Wetland
division), New Delhi has issued office memorandum dated 08.03.2022 for
the protection of wetlands as per rule 4 of the wetlands (Conservation and
Management) Rules, 2017. In view of above the said area of Hasanpur.
Lake should be notified by the state authorities.”
A letter dt. 08.01.2025 was issued by the District Magistrate, Ghaziabad to
the . Divisional Forest Officer, Social Forestry Division, Hapur in
compliance of the aforementioned recommendations of the Joint
Cominittee and notify ‘the»rséi‘d area of the Hasanpur Lake.
A Copy of letter dt. 08.01.2025 has been attached herein as Annexure
A/4.

10.That in light of the above submissions, it is respectfully submitted that the
District Magistrate, Ghaziabad has fully complied with the directions
issued by this Hon’ble Tribunal vide its order dated 19.09.2024 directions
have been given with respect to the recommendations mentioned in the

Joint Committee Report dt. 19.12.2024.

11.Hence, the present reply is being filed for the kind consideration and

o o

perusal of this Hon’ble Tribunal. _

frsgd
s 0

09 JAN 2023
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12.That I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom.

e
TPONENT

VERIFICATION

Verified at _Grhaziabad  on this 9+ day of January, 2025, that the
contents of the above affidavit from paragraphs 1 to 12 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

2

DEPONENT

Reg. g2 113€/RL
NOTARY PUBLIC
Chozianad (J.°)

09 IAN 2025
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ANNEXURE 1
Item No. 01 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1155/2024
(I.A. No. 443/2024)
Kaushalendra Kumar Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 19.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. R. Jawahar Lal, Ms. Meghna Kurar & Mr. Cecil C. George, Advs.
ORDER

1. In this original application, applicant has raised the grievance in
respect of pollution and encroachment on the Hasanpur-Lodha wetland
which according to the applicant is inventorized in the National Wetland
Inventory and Assessment project (NWIA), NWIA was carried out by Space-
Applications Centre (SAC), Ahmedabad. The applicant has raised a
further grievance that the prohibited ‘activities under Rule 4 (1) of the
Wetlands Rules, 2017 are rampant and the authorities have not taken
action to preserve the wetland and to prevent the encroachment and

pollution thereof.

ft f;f s [df ffi: 75?} ﬁi 2. Learned counsel for the applicant has submitted that the industrial

effluents from Mussoorie-Gulawathi Industrial Area through an overflow
drain is being discharged in the wetland in question and support thereof
he has placed reliance upon the map on Pages no. 72 and 73. He has
further submitted that the industrial effluent flowing in that overflow
drain is also entering the agricultural field as it is broken at some places
and in support of this allegation he has placed reliance upon the

photographs on Page No. 65 onwards. He has also submitted that such

09 AN 2025
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industrial effluent is even entering the park and has referred to the
photographs from Page No. 81 onwards. Referring to the photograph on
Page No. 126 he has submitted that a road is being constructed on the
wetland and referring to the photographs from Page No. 127 onwards he
has submitted that the illegal dumping on the wetland is in progress. To
ensure that the area of the wetland reduces and the encroachment
thereon becomes easy in the original application, the applicant has given
the specific suggestions:-

(a) necessary action may kindly be taken against the
Respondent Nos. 17 to 49 for violation of provisions of the
Environment (Protection} Act, 1986, the Water (Prevention and
Control of Pollution}) Act, 1974, the Air {Prevention and Control of
Pollution) Act, 1981 and the Wetlands (Conservation and
Management) Rules, 2017 and Rules framed under the said
enactments;

(b} necessary action may kindly be taken against the
Respondent Nos. 1 to 16 and their concerned officials for Jailing to
implement effective measures to correct, control and prevent the
aforesaid violations/ damage and hold the perpetrators, including
the Respondent Nos. 17 to 49, liable and accountable for the
violation of the various environmental laws;

(c) necessary action be taken against Respondent Nos, 17 to 49
who for their personal benefits illegally converting land in and
around  Hasanpur-Lodha wetland by converting it in
residential/industrial units causing severe threat to the wetland. It
is prayed that immediate closure of such conversion of land; any
dumping of waste and construction of any nature be stopped till
the parties file their proper replies;

(d]  heavy pendlties, in the form of compensation and exemplary
costs be imposed on the Respondent Nos. 17 to 49 Jor violation of
provisions of the Environment (Protection) Act, 1986, the Water
(Prevention and Control of Pollution} Act, 1974, the Air (Prevention
and Control of Pollution) Act, 1981 and the Wetlands {Conservation
and Management) Rules, 2017 and Rules Jramed under the said
enactments and on the Respondent Nos. 1 to 16 for aiding and
abetting the said wrong by not taking any action;

(e) the applicant and the villagers whose agricultural land have
been impacted by the aforesaid illegal activities may be awarded
appropriate compensation;

3. Counsel for the applicant has also submitted that though the
complaints were madd to the different authorities no action has been

taken.

Reg. M. V1BE/SC o
NoTARY PUSLE g g AN 2B
Choziapad (U 2
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4. The OA raises substantial issue relating to compliance of

environmental norms.

5. Issue notice to the respondents for filing their response/reply by
way of affidavit at least one week before the next date of hearing through
e-filing. If any respondent directly files the reply without routing it
through his advocate then the said respondent will remain virtually
present to assist the Tribunal. Applicant is directed to serve the other
respondents and file the affidavit of service at least one week before the

next hearing date.

6. Having regard to the seriousness of the allegation, we also
constitute a Joint Committee comprising of the representative of the
Member Secretary, Central Pollution Control Board (CPCB), Member
Secretary, Uttar Pradesh Pollution Control Board (UPPCB]), Regional
Office, MoEF & CC, Lucknow, Member Secretary, Uttar Pradesh State
Wetland Authority, Member Secretary, National Wetland Authority and
District Magistrate, Ghaziabad. District Magistrate, Ghaziabad will act as

a nodal agency in the joint committee.

7. Joint Committee will visit the site, and ascertain the truthfulness of
the allegations, the sources of pollution in the wetland in question and
the extent of industrial effluent flowing/ discharged in the wetland. Joint

‘ Committee will get the water sample analysis of the wetland in question

{v’fdone, will obtain the original record indicating the area of the wetland
reflected in the record and will also ascertain the existing area of the
wetland to find out the extent of encroachment which has been done
thereupon. The Joint Committee will complete this exercise within a

period of two months and will submit the report immediately thereafter.

8. List

an narma) 202
oo UF uag‘/?E 59 AN 20 ;
NOTARY FUBLIL ‘

Chaziasad I
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9. Let a copy of this order along with a copy of the OA be forwarded to
the Member Secretary, CPCB, Member Secretary, UPPCB, Regional Office,
MoEF & CC, Lucknow, Member Secretary, Uttar Pradesh State Wetland
Authority, Member Secretary, National Wetland Authority and District

Magistrate, Ghaziabad. District Magistrate, Ghaziabad.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

September 19, 2024

Original Application No. 1155/2024
(LA. No. 443/2024)

AS..

‘fAR\' P‘-’,
‘é{; 131}:.’.3 \J )

09 JAN 2028
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Frafed RNenPer), mirme |
wid QA3 .. /=232 / 30-1155 / 2025 Retiw 0.E/[0//2625

Jar ¥,
1. Rrenfererd

TTAGETN |
2. forenfErery

BIYS |
fva w0 Wiy R affewwr, =2 Roel ¥ R JATS0V0 EAT 443 /2024 T
30Y0 |EIT 1155 / 2024 Kaushalendra Kumar Versus Union of India & Ors.
# kT Ay R+ 19.09.2024 S T A
AR,
BRI fawges =m0 i &R afdewor, 7 e grt amoto YT 443 / 2024
S 3M0OT0 [T 1155 /2024 Kaushalendra Kumar Versus Union of India & Ors. § TR
3MTQe eI 19.09.2024 (BTAWRY Werd) &1 Wed U= B 57 B P | I ML
%Wﬁvﬁﬁmwﬁﬁmwmmmﬁﬁmm
19.12.2024 &1 f¥a a7 | AgaT AT gRT S e A Freae Swfy @ T

1. The concerned authority, District Administration, GautamBudh Nagar may be directed to
complete the measurement and demarcation of the Hasanpur Lake so that original record
indicating the area of wetland and existing area to the extent to the encroachment could be
ascertained.

4. Untreated domestic waste water coming from nearby villages should be diverted.
Wﬂ%%@ﬁﬁ%%ﬁﬂﬁﬁ%%mﬁgmm T04
TR W SHAE FHIE TRAGETR T S §RT A ST o 2
3T IO AR B 6 SRIRIIER BrRiaE 3 i o PR ov @
WW%WWW@WWWWWWWZWI
’ ¢ / ks

tetter_ 2023_24_Sunil RO SIR Gg .} i
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R p foremerame, MRS |
D 20 id . / TSNS / 3T—1155 / 2025 e ©8/o1/202S

& g,
YotogwoaTEoLiono,
mfermETe |

w0 A gRa s, 9 e g1 aiowo e 1155/2024 (IA No
445/2024) Kaushalendra Kumar Versus Union of India & Ors. & uiRd 3Ny IERIED 19.09,

2024 ¥ e s TIRA 5 Y A

weenwnnB.  Having regard to the seriousness of the allegation, we also constitute o Joint Committee
comprising of the representative of the Member Secretary, Central Pollution Control Board {CPCB), Member
Secretary, Uttar Pradesh Pollution Control Board {UPPCB), Regional Office, MoEF & CC, Lucknow, Member
Secretary, Uttar Pradesh State Wetland Authority, Member Secretary, National Wetland Authority and District
Magistrate, Ghaziabad. District Magistrate, Ghaziabad will act as a nodal agency in the joint committee.

7. Joint Committee will visit the site, and ascertain the truthfulness of the allegations, the sources of
pollution in the wetland in question and the extent of industriol effluent flowing/discharged in the wetland, Joint
Committee will get the water sample analysis of the wetland in question done, will obtain the original record
indicating the area of the wetland reflected in the record and will olso ascertain the existing area of the wetland
to find out the extent of encroachment which has been done thereupon. The Joint Committee will complete this
‘exercise within a period of two months and will submit the report immediately thereafter.

8. Liston 10.01.2025.......... ”

w0 AT BRa aifdiavr, 7 fRwel gwy aiowo wemm 1155/2024 {IA No
445/2024) Kaushalendra Kumar Versus Union of India & Ors. § YTRq 3Ry IERICT 19.09.
2024$Wﬁﬂ%mvﬁ%mmm,mmﬁﬁmm
19.12.2024 &7 o w147 | ﬂ'gaﬁwﬁﬁrammamﬁm#aﬁﬁmﬁmaﬂ
T &

2. UPSIDA may be directed to ensure the complete replacement of existing drains
network with a new storm water drainage network show that no water logging takes
place in the said area and drainage can flow normaliy.

%WWMW%%WW@WE@%%W
Tmm@@mﬁm@ﬁmmm
|

o, ——

59 JAN 2025 AT

f
(Sanc(ee/:' narma)
Qeg. W 1i3esse
NOTARY PUSBLIS
“hazlavad (02)

Letter_2023 24 Sunii RO SIR
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CaRIGE] IBGHEEDE LHSRICIE
s 2335 ./ el / olig—1155 / 2025 Rt GRL01[2 6 2S

i fevrs,
Trfore arfae) g,
BIYS |

Ao T BRA arfdewvr, 7 faeh RT 3ovo W 1155/2024 (A No
445/2024) Kaushalendra Kumar Versus Union of India & Ors. § IR ey feeie 19.09.
2024 ¥ 991 e ailRe 5l W -

............ 6. Having regard to the seriousness of the allegation, we also constitute a Joint Committee
comprising of the representative of the Member Secretary, Central Pollution Control Board (CPCB), Member
Secretary, Uttar Pradesh Pollution Control Board (UPPCB), Regional Office, MoEF & CC, Lucknow, Member
Secretary, Uttar Pradesh State Wetland Authority, Member Secretary, National Wetland Authority and District
Magistrate, Ghaziabad. District Magistrate, Ghaziabad will act as a nodal agency in the joint committee.

7. Joint Committee will visit the site, and ascertain the truthfulness of the allegations, the sources of
poltution in the wetland in question and the extent of industrial effluent flowing/discharged in the wetland, Joint
Committee will get the water sample onalysis of the wetland in question done, will obtain the original record
indicating the area of the wetland reflected in the record and will also ascertain the existing area of the wetland
to find out the extent of encroachment which has been done thereupon. The Joint Committee wilf complete this
exercise within a period of two months and will submit the report immediately thereafter.

8. Liston 10.01.2025............ ”

A0 I wRA e, 9 el gRr allove wEMT 1155/2024 (1A No
445/2024) Kaushalendra Kumar Versus Union of India & Ors. 3 UTR& MY feere 19.09.
2oz4fﬁaaumﬁv%ﬁﬁgaﬁwﬁ%mwaﬁm,agsmﬁﬁmm
19.12.2024 BT o TaT| WWWWWﬁﬁﬁHﬁWﬁﬁ
T 8-

3. Ministry of Environment, Forest and Climate Change {Wetland division), New Delhi
has issued office memorandum dated 08.03.2022 for the protection of wetlands as
per rule 4 of the wetlands (Conservation and Management) Rules, 2017. In view of
above the said area of Hasanpur Lake should be notified so that the prohibited
activities under rule 4(2) of wetland rules 2017 can regulated.

o st P fear s @ f5 v g @) gl @ gfe
SMALG FTIATE G G G0 BRI F STeNEENER) BT ST B e
Ead

MfTaTETS |

(Safideqp fharma)
Qede M/ 143€/98
Letter_2023_24_Sunil_RO Sip MOTARY PUBL :

Chaziased {J.7)
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Plot No. F. 521, Phase-II, UPSIDC
Industrial Area, Massorie-Gulawathi

1437
GROUND
S:NQ [ INDUSTRY GW NOC VALIDITY- | VALIDITY- WATER
NAME & ADDRESS TO FROM EXTRACTION
KLD
1- ;Al Naved Exports Private Limited NOC036844 7/15/2022 | 7/14/2027 g Elﬂ%
|C-5, UPSIDC Industrial Area, 1 NOC033577 (24 KLD)
' Massorie-Gulawathi Road, Hapur, Uttar
'Pradesh-201015
2- Shri Rathi Steel Limited REG031849 23/12/2021 | 2/6/2025 360 KLD
|Plot No. E & C 133152, Phase-IIL, 2
'UPSIDC Industrial Area, Massorie-
' Gulawathi Road, Hapur, Uttar Pradesh-
201 015 ' :
3- Krishna Organics 202309000892 REGISTRATION 8.85 KLD
D-6; UPSIDC Industrial Area, Massorie-
.Gulawathi Road, Hapur, Uttar Pradesh-
201015
4- MGL Pharma & Chemicals Pvt. Ltd. NOC NOC Fee Not Submitted 14 KLD -
F-665-666, Phase 1, UPSIDC Industrial
Area, Massorie-Gulawathi Road, Hapur,
Uttar Pradesh-201015
5- NOC024149 09-08-2021 | 08-08-2026 1500 KLD
Moon Beverages Private Limited. NOC044444 19/03/2021 | 18/03/2026 240 KLD
5th Km milestone, Masuri G1.llaothi NOC042375 19/03/2021 | 18/03/2026 240 KLD
Road, Dasna, Tehsil Dhaulana, Hapur- - NOC035693 19/03/2021 | 18/03/2026 2000 KLD
201 015. (3900
KLD
6- | VDH Chemtech Private Limited REG044373 12/30/2022 | 9/11/2027 06 KLD
"H-127-144, Massorie-Gulawathi Road
Industrial Area, Hapur, Uttar Pradesh-
245 101.
7- | Alien India Agro Food Plot No. A-37, NOCO011582 | 11/02/2025 | 10/02/2030 35KLD
| Massorie-Gulawathi Road Industrial
Area, Hapur, Uttar Pradesh-201 015
8- | Gemak Engineering Solutions 202412000917 REGISTRATION 4 KLD

4
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1-1, Phase III, UPSIDC Industrial Area,
Massorie-Gulawathi Road, Hapur, Uttar
Pradesh-201015

[ | Road, Hapur, Centra Mack
9- | MOD Crete Blox AAC NOC023193 | 16/09/2022 | 15/09/2027 95 KLD
Khasra No. 48-49, MG Road Industrial
Area, Village Dehra, Tehsil Dhaulana,
NTPC Road, Hapur, Uttar Pradesh- 245
301

10- | SpaceChem- NO fore ymd ot wa=iA URWE 8198 &R
B-51-53, UPSIDC Industrial Area, IR et Hea g hfew el faam
Massorie-Gulawathi Road, Hapur, Uttar |
Pradesh-201015 -

11- | Centra Mack NO Torem g wiet yeRA uRuE 819S &R
B-22/5, UPSIDC Industrial Area, IR3a i H &g Afew ffa fem
Massorie-Gulawathi Road, Hapur, Uttar il
Pradesh-201015

12-* | S.N. Chemicals NO T g o Terue aRwE 819s B

IRAT G B gg Aifew Fia ferar
E-29-30, UPSIDC Industrial Area, TR
Massorie-Gulawathi Road, Hapur, Uttar
Pradesh-2010 15

13- | Weedicide India Applied fram apmd @ veA URwE 8198 R

E-9, UPSIDC Industrial Area, Massori Pyt fpar - &
-4, ndustrial Area, Massorie-

Gulawathi Road, Hapur, Uttar Pradesh- il

201015

14- | RRK Polymers Private Limited Khasra Applied T 'lf'[‘l-f NGR'CRIC] qﬁ'ﬁﬁ‘ BIYS Rl
No. 328,329, 330, Upper Ganga Canal SFATARY THI01-U3 U B39 %ﬂ aifeg
Rd, Ravali, Uttar Pradesh-2010 15 g fsar T

15- | Sukh Steel Private Limited Plot No. NO e oY o7 TR UREE 8198 gRI

D.N. 50 to 90, Phase III, SR e B9 g few Frfa
14 UPSIDC Industrial Area, Massorie- hall
Gulawathi Road, Hapur, Uttar Pradesh-
201015
16- | KJS Concrete Pvt. Ltd. Applied I 3BT gRI SRAA P AR THTT
U7 8q 99 Uida W) 31ae fomar T g |

b
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Ashirech Industries Pvt. Lid. Applied I 31 GRI ARAA B AR T |
Khasra No. 233, Village Lakhan, NH-24, REALEER i crattan gt b
Near Jindal Nagar, Hapur 245 101 . Uttar
Pradesh, ‘

18- | Hello Acromatics Private Limited NO foram 1 ofe e uliwe g1gS g
Khasra no. 19, Gulawati Road, Masuri, Al %?j
Hapur-2010135, Uttar Pradesh. T

19- | Golden Feeds Industries F-278-279, Reg. No. REGISTRATION |3 KLD
Massorie-Gulawathi Road Industrial 202509000545
Area, Hapur

20- | Vision Resins and Resol Pvt. Ltd. NO Rieg AReor H33 X Al W 9o feu

T ) W U IHT 9 a18 T E |

F-273-274, UPSIDC Industrial Area,
Massorie-Gulawathi Road, Hapur, Uttar
Pradesh- 245 101.

21- | Shri Krishna Chemicals NO RIATY (A& B TR Hid 0 I [6¢

‘ T T W 39 IHE S RF T 37
F-451-452, Massoric-Gulawathi Road SHTS HeTferd Urs T B |
Industrial Arca, Hapur, Uttar Pradesh-
245101
~
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